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s IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI '
0.A. No. 21 201 / 1988
TOK XXM,
DATE OF DECISION __ 9.6.1989
®
S.C.ANAND es Petitioner
[
Applicant o In psrson Adwaeatedfox thexBetitianaxis)
Versus
~ UNIGN OF INDIA & DTHERS ) Respondent
SHRI M.L.VERMA Advocate for the Responacui(s)
CORAM :
The Hon’ble Mr. AJAY JOHRI, ADMINISTRATIVE MEMBER
The Hon’ble Mr, G.SREEDHARAN NAIR, JWICIAL MEMBER
1. Whether Reporters of local papers may be allowed to see the Judgement? Y~
2. To be referred to thg Reporter or not? DL_
3. Whether their Lordships wish to see the fair ccpy cf the Judgcmem?w/\
V4 4. Whether it needs to be circulated to other Benches of the Tribunal? A
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- Order pronounced by tHe

Hon'ble shri G,SREEDHARAN ‘N."\IR, JWDICIAL MEMBER

Th; app;icant belongs to the Indian Inspsection
service-Clasé I. It is alleged thatiﬁeumés first appointed
to the Headquarters Office in 1971 and was transferred to
the regional office at Bombay in 1977, but has again come
to the Headquarters Office as Dy.Director, with effect from
1.8.1986. His claim is for special pay, as prescribed in
the Office Memorandum dt.30.11.1987; adnissible to officers
of organised Group-A services posted in Headquarters QOrganisations,
2. hi reply has been filed by the rcspondan?s where
it is stated that the applicant is not entitled to special pay.
In the IndisnInspsction Services, the officers in #he field
as well as in the Headquarters Office work on behalf of the
Director General of Supplies and Disposals and as such the
criterion of the Headquarters Organisation being the highest
office administzatively in % charge of the depar#ment, is not

applicable., It is also pointed out that the officers of

‘the. Indian Inspection Service are liabls for transfer from

the Direcior general of Supplies and Disposals main office

to regional offices and vice-versa,
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3. When this matter was taken up for hearing,
there was no representation on either side, We have
gone through éha records,
4, There-ig an gverment in the application that on
31.7,1987 the applicant had submitted a representation tg
Fhe Secretary, Depgrhnent of Supply, claiming the special pay, .
but dcspitela rémindér hauiné been senﬁ it:has fot yet been
disposed of, This fact is admitted in the reply filed by |
the raspondcnts.- In the circumstancgs, we ars of the vieuw
that Considariﬁg thenature of the special pay which is provided
by the OFFICE NEMDRAMJQN dt,.30,11,1987, a direction has to
be given to the first respondent to consider the said repre-
sentation and dispose it of expeditiously.
S, / In the result, we hgpaby direct the first respondent
to consider and dispose of the representation dt,31,7.1987
submitted by the applicant within a period of ons month from

the date of receipt of a copy of this ordsr, It is nesdless to

add that the various grounds urged by the applicant shall bs

taken into account and the matter disposed of by a speaking order,

B, The application is disposed of as above,
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JDICIAL MEMBER - @NTNISTRATIVE. MEMEER
. 9.6,1389




